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FOURTEENTH KERALA LEC ISLAI'IVE ASSEMBLY

FOURTH SESSION

BUI,I,T]'TIN PART - II

2017 March,i3

No:180

The P.vpent ofSrhries and Allowances (Amendmentl Bill.20l7

Recommcndation of thc (;ovcrnor

Thc Govcmor has madc necessari rccommcndation under Article

207 (3) ofthe Conslitution oflndia in respect oftho above Bill.

V. K. B{bu Prakrsh,

Secretrry.


